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CASE NO. :
Appeal (civil) 3640 of 2006

PETI TI ONER
Farrukhabad Gram n Bank

RESPONDENT:
Ashok Saxena & ors.

DATE OF JUDGVENT: 24/08/2006

BENCH
Dr. AR LAKSHVANAN & TARUN CHATTERJEE

JUDGVENT:
JUDGVENT

(@ SLP(C)NO. 11783 of 2003)
Wt h

CIVIL APPEAL NO 3642 OF 2006
(@ SLP(C)NO. 1370 of 2006)

Dr. AR Lakshnanan, J.

Leave granted in both the special [eave petitions.
Heard | earned Seni or Counsel appearing on either side.

Cl VI L APPEAL NO. 3640 OF 2006
(@SLP(C)NO. 11783 of 2003)

The above appeal is directed against the final judgnment
and order dated 19.12.2002 passed by the | earned Single Judge
of the H gh Court of Judicature at Allahabad in Cvil Msc. Wit
Petition no.367 of 1991. The said wit petition was filed by
Ashok Saxena and two ot hers against Farrukhabad G amn
Bank and five others, By the said order, the |earned Single
Judge directed the Bank to pronbte the wit petitioners on the
post of Field Supervisor with the benefit of seniority. The Bank
was al so directed to pronote the wit petitioners on the post of
Fi el d Supervisor within two weeks of the receipt of the certified
copy of the order. Aggrieved against the said decision, the
Bank straightway filed the above special leave petition-in this
Court. Wen the matter was taken up today for final hearing,
M. Mahendra Anand, |earned Senior Counsel appearing for the
respondents, raised a prelimnary objection stating that the
Bank, instead of preferring a special appeal before the Division
Bench of the High Court, filed the special |eave petition in this
Court straightway. |In our opinion, there is merit and substance
in the prelimnary objection. W, therefore, permt the
appel | ant - Bank to approach the Division Bench of the High
Court and prefer a special appeal against order dated
19. 12. 2002 passed by the |l earned Single Judge of the H gh
Court in Gvil Msc. Wit Petition no.367 of 1991. Since the
matter has been pending before this Court, the tine taken by
the appellant-Bank in filing this appeal shall have to be
excluded. W, therefore, direct the Registry of the High Court to
accept the Special Appeal and place the sanme before the
Di vi sion Bench of the High Court after obtaining appropriate
orders fromthe Hon' bl e Chief Justice of the Hi gh Court.

ClVIL APPEAL NO 3642 OF 2006
(@ SLP(C) NO. 1370 of 2006)

The said appeal was filed against the final judgnent
and order dated 24.11.2005 passed by the Hi gh Court of




http://JUDIS.NIC IN SUPREME COURT OF | NDI A Page 2 of

2

Judi cature at Allahabad in Cvil Msc. Wit Petition No.72235 of
2005. By the said order, the Division Bench of the H gh Court

di sposed of the wit petition with a direction to the respondent
therein i.e. the appellant herein to pronote the wit petitioners
on the post of Field Supervisor and re-designated as O ficer
Juni or Manager-1 in conpliance of the judgment of the said

Hi gh Court dated 19.12.2002 and thereafter hold any sel ection

on the post of Field Supervisor or any equival ent post which
shal | be subject to the decision of the Apex Court in specia

| eave Petition no.11783/2003, which was pending at that tinme.

In view of the remttal order passed by us now in G vi
Appeal No. 3640 of 2006 (arising out of S.L.P.(C) No. 11783 of
2003), the order dated 24.11.2005 passed by the Division Bench
of the H gh Court has becone infructuous. Since the matter
has been pending for a very long time before the H gh Court
and also in this Court, we request the Hon' ble Judges of the
Di vi sion Bench of the Hi gh Court to di spose of the Specia
Appeal on nerits after affording opportunities to the affected
parties, the respondents therein. The Special Appeal is to be
filed within three weeks fromtoday.  During the pendency of the
S.L.P.(C No.11783/2003, this Court, by interimorder dated
10. 2. 2006, stayed the contenpt proceedi ngs. The said order will
continue to be in force till the disposal of the Special Appeal by
the Division Bench/of the High Court. W request the |earned
Judges of the Division Bench to di spose of the Special Appea
within three nonths fromtoday.

The appeal s ‘are accordingly di sposed of with no orders
as to costs.




